
~~ INDIAN EMIGRATIO Jd (AMENDMENT) A(:'r, I 963 
I 

No. 23  OF 196.3- 
! 
f 
i 124th August, 19631 
I 

An Act: further to arnend !he Indian Emigration Act, rgaz. 
; 

BE il enacted by Parlianleilt in the Fourteenth Year of the 
Republic of Indila as follows:- 1 I 

i 
1. (I) This Act may be calleg the Indian Emigration (Amend- short  title 

ment) Act, 1963. i and com- 
1 mence- 

4 ment. 
(2) I t  shall come into force n as the Central Gcvern- 

ment may, by notification in th Official Gazette, appoint. 

7 of 192%. 
i 

2, Throughout the Indian ,E igration Act, 1922 (hereinafter re- Addition 
ferred t o  as the principal Act), ? unless otherwise expressly stated, referenoes 
after the  word "port", except i the proviso to clause (cc) of sub- to airport. 

section (1)  of section 2, the "or airport" shall be inserted. 

i t. I n  section 1 of the principql Act, in sub-section (13, the word Amenckn~ent 
"Indian" shall be omitted. 1 of section I. 

I 
Alnei~drnent 4. In sub-section 1 of srctiild 2 of the principal Act,-- of section 2 

i 
+ --. - - - - - (jl_c!~;gus- @) shall be rejlettered as clause (aa) and before 

the clause as so re-lettered, th t  following clause~shall be inserted, 
namely: - I 

i 

'(a) "conveyanc~" incl des a vessel, a country-craft and 
an airclraft;'; k ! 
(ii) in clause ( c ) ,  after the words "by sea", the words "or 

by air" shall be inserted I 
i b 



i 
,/ 

" 
aiG Indian 21 i,grtbtion (Amendment) 

" --* - [ACT 23 
- - - - -  ,- - -  " 

Amendment 5. In section 4 of the pri cipal Act,- , 
of section 4 

(i) in clause (c) , a gter the word "vessels", the word8 "or 
aircraft" shall be insert d; 

(ii) in clause (d), niter the word "voyage", the words "or 
journey" shell be insertdd; 

(iii) in clause ( f ) ,  aiter the words "by sea", the words "or 
by air" shall be inserted. \ 

Adendment 6, In section 9 of the princiJal Act, in sub-sectioh (I), for the words 
of section^, "such other ports" and "portdl from which", the words "such other 

ports and such airports" and ?ports and airports from which" shall 
respectively be substituted. i 

1 
1 Amendment 7. In section 15 of the prin?ipsl Act, after the words "such other 

of section 15. ports", the words "and airport$" shall be inserted. 
I 

1 Amendment 8. In section 16 of the princ\psl Act, in sub-section ( I ) ,  in clause 
of section 16. (c), after the xvcrrd "voyage", bhe words "or journey" shall be 

inserted. 1 
i 
i 

Omission of 9. Section 22 of the principal\ Act shall be omitted. 
section 22. 
Amendment 10. ~n section 24 of the princiQal ~ c t , -  

! 
of ~ectfon 24. (i) in sub-section ( Z ) ,  in clause (Z), after the words "ewi- 

grant ship", the words "or journey on an aircraft" shall be 
I 

inserted; I 
I 

I .  
(ii) after sub-section ( ~ i ,  the followii~g sub-section shall be 

inserted, namely: - 
"(3) Every rule matie under this Act s h ~ l l  be laid as 

soon as may be after it ib made before each House of Paslia- 
ment while it is in sessipn for a total period of thirty days 
which may be compriseq in one session or in two or more 
successive sessions, and if, before the expiry of the session 
in which it is so laid or; the successive sessions afnrereid, 
botli Houses agree in in!ktng lany modification in the - d e  
or both Houses agree that the rule should not be made, the 
rule shall thereafter have effect only in such modified form 
or be of no effect, as the jcase may be: so however that any 
such modification or annulment shall be without prejudice 
to  the validity of anythink previously done under t h ~ t  rule.". 

Amendment 11. In section 25 of the principdl Act,- 
or section 25. ! 

(i) in sub-section (I), for words "with. fine which may 
extend t o  fifty rupees.", the wo " ~ 4 t h  imprisonment for a term 

/ 

- -  - . - -- 



-- .. - which may extend to three mobths, or with fine which may extend 
to five hundred rupees, or wkth b~th." shall be subdituted; 

1 (ii) in sub-section (2) ,- 1 
(a) in clause (c), af the words "by sea", the words 

"or by airJ' shall be 
( b )  for the words " j i th  fine, which may extend to five 

hundred rupees.", the tfollowing shall be substituted, 
namely: - I 

"with imprisonment dhich may extend to two years and 
with fine: E 

Provided that in thelabsence of special and adequate 
reasons to the contrary t4 be mentioned in the judgment of 
the court, such imprisonkent shall not be less than six 
months and such fine shall not be less than one thousand 

- 

rupees.". I , 
i 

12. In section 26 of the principalj~ct, for theewords "with imprison- Amendment 
ment for a term which may exten? to one year, or with fine, or with Ofsecti0~26~ 
both", the following shall be substi;tuted, namely:- 

"with imprisonment for a terrd which may extend to three years 
and with fine: ! i 

Provided that in the absenhe of special and adequate reasons 
to the contrary to be mentionkd in the judgment of the court, 
such imprisonment shall not less than six months and such 
fine shall not be less than on4 thousand rupees.". 

13. In section 27 of the principal kct,  for the words "with imprison- Amendment 
ment for a term which may exte4d to six months, or with fine, of section27 
which may extend to five hundred rupees, or with both.", the follow- 
ing shall be substituted, namely: 4 

"with imprisonment for a term bhich may extend to three years 
and with h e :  I 

Provided that in the absence of special and adequate reasons 
to the contrary to be mentione3 iil the judgment of the court, 
such imprisonment shall not be less than six months and such 
fine shail not be iess than one Ynousanci rupees.". - 

14. After section 27 of the principal Act, the following sections Insertion 
shall be inserted, namely: - of sections 

27A. 27B 
I and 27C. 

"27A. In the event of a secdnd or subsequent offence under Punishment 
any of the following provisqons, namely, sub-section ( I )  for second 

. or sub-section (2) of section 25,j section 26, section 27 or sub- Or subsequent 
section (4) of section 30A, a pekson shall be punishable with Offences. 
imgrfsoment which may extend to four years and with fine: 

I 



Zntiinn'Emi ratzon (Amendment) 9 
. Proyided that in the bbsence of speoial ,and~adeq-uate~.rreasons e I I _, " _ _  " . 

'to ,%he cbnt r~ry  'to., be' rn ntioned4n the judlgiaen";l:nf:+ae2zcoust, 
such imprisonment shall pot be less than nine months and such 
fine shall not be less tha 

\J‘onfiscation 27B. In any case in committed 

used for 
of conveyance against this Act, any conv bance used in the commission of such 

committing offence shall be liable to C , onfiscation. 

offence I 

against Art. I 

Confiscation 27C. (1) When the offelder is convicted or when the person 
how ordered. charged with an offence ag iast this Act is discharged or acquit- 

ted, and the court decides hat any conveylance is liable to con- - fiscation, such confiscation ay be ordered by the court. i 
1 

(2) When an offence aqainst this Act has been committed 
but the offender is not known or cannot be found and any convey- - 
ante IS used in the commis/;ion s f  such offence, or when any 
conveyance liable to confiscqtion under this Act and not in  the 
possession of any person e t  be satisfactorily accounted 
for, the case shall be enqulred into and determined by such 
officer as may be authorisedlby the Central Government in this 
behalf, who may on seizure tbereof, order such confiscation: 

i 
Provided that no such drder of confiscation shall be made 

until the expiration of thirty bays from the date of seizure of the 
conveyance intended to be donfiscated or without hearing the 
persons, if any, claiming any right thereto and evidence, if any, 

which they produce in support o!E their claims.". 

hendnlent  15. In section 29 of the princidal Act,- 
of section 29. (t) for the words "odcers of sea-customs", the words 

"oficers of customs" shall b& substituted; 

(ii) after the word "ves$els", the words "or aircraft or any 
ether mr.rey~nce" shall he i$serted. 

, 

Amendment 16. In section 30A of the principal Act,- 
of section 
30A. (i) in sub-section ( I ) ,  after the words "by sea", the words "or 

by air" shall be inserted; , 
i 

(4i) in-.sub-seetion - (4 )  , tor ,the words, brackets . and figures 
"sub-section (1) of section 25", the words, brackets and figures 
"sub-section (2) of section 25" shall be substituted. 

1 

I 
I 



I 
( 
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11. In  section 31 of the prihcipal Act,- 
I 

P ment of 
(i) for clause (i), the f llowing clause shall be substituted, section 

namely : - 31. 

"(i) any person who is ot a citizen of India, or '; 
8 of 1011. 
45 of 1950. 

1 \ 
(ii) in clause (ii), for the words and figures "the Indian 

46 of 1950. Army Act, 191lV, the word4 and figures "the Air Force Act, 1950 
62 of 1957. or the Army Act, 1950 or the\Navy Act, 1957" shall he substituted. 

'i 


